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PER N.K. SAINI, VICE PRESIDENT

All the above appeals are filed by the Assessee against the separate orders of
the Ld. CIT(A)-1, Chandigarh dtf. 28/06/2019 in ITA No. 1189 & 1192/Chd/2019 and
06/06/2019 in ITANo. 1190 & 1191/Chd/2019.

2. The Ld. Counsel for the Assessee furnished an application for withdrawal of these

appeals stating therein as under:

Misc. application for withdrawal of appeals No. ITA 1189/CHANDI/2019 to
1192/CHANDI/2019 (Total 4 appeails) listed for hearing on 08.06.2020

RESPECTFULLY SHOWETH:

1. That the appellant has filed above mentioned 4 appeals (appeal no. ITA
1189/CHANDI/2019 to 1192/CHANDI/2019) before this Hon'ble Bench against the orders
passed by Commissioner of Income Tax (Appeals)-I, Chandigarh.

2. The said appeals were listed for hearing on 18.3.2020 and were adjourned due to
outbreak of Novel coronavirus. Now, the appeals are fixed for hearing on 08.06.2020
(Monday).

3. That in the meanwhile, the central government has infroduced Amnesty Scheme i.e.
The Direct Tax Vivad Se Vishwas Act, 2020. In terms of the said scheme, the assessee
appellant has also filed declaration in form -1 vide application dated 21.03.2020.
4. That the declaration filed by the assessee has been accepted by the designated
authority and in this regard certificate dated 11.05.2020 bearing No 337036520110520 has
been issued. The copy of the said certificate is annexed herewith as annexure A-l.



5. That in terms of the provisions of the scheme, the assessee- appellant is withdrawing alll
above said four appeals.

It is, therefore, prayed that the present application may be allowed and the
assessee may be allowed to withdraw the all four appeals.

Thanking you,
Yours faithfully,

Sd/-
Aarti Verma

3. During the course of hearing the Ld. Counsel for the Assessee submitted that the
assessee has availed the immunity scheme i.e; Vivad Se Vishwas and the Income Tax
Department has since issued Form No. 3, in response to the application filed by the
assessee, under section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020, therefore all

the above appeals of the assessee may be allowed to be withdrawn.

4, The Ld. Sr. DR did not object if appeals of the assessee are dismissed as
withdrawn.

5. In view of the above the appeals of the assessee are dismissed as withdrawn.

6. In the result, appeals of the assessee are dismissed.

(Order pronounced in the open Court on 08/06/2020)
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